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PER: CORAM                               

 

 This application seeks to intimate the acceptance of declaration 

filed under Sabka Vishwas (Legacy Dispute Resolution) Scheme, 

2019 in the matter which was disputed in appeal no. ST/85740/2018 

against order-in-original no. 05/SKV-05/THCGST/2017-18 dated 21st 

November 2017 of Commissioner of Central Tax & GST, Thane. 

 

2. We have heard Learned Counsel for the applicant and Learned 

Authorised Representative.   

 

3. In accordance with the provisions of the scheme, and as per 

section 127(6) of Finance Act, 2019, appeal is dismissed as deemed 

to be withdrawn.   

 

(Dictated & pronounced in open Court) 
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